Bill No. 35 of 2013
THE RAJASTHAN AGRICULTURAL PRODUCE
MARKETS (AMENDMENT) BILL, 2013
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Agricultural Produce Markets
Act, 1961.

Be it enacted by the Rajasthan State Legislature in the
Sixty-fourth Year of the Republic of India, as follows :-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Agricultural Produce Markets (Amendment)
Act, 2013.

(2) It shall come into force at once.

2. Insertion of section 40-A, Rajasthan Act No. 38 of
1961.- After the existing section 40 and before the existing section
41 of the Rajasthan Agricultural Produce Markets Act, 1961 (Act
No. 38 of 1961), the following new section shall be inserted and
shall always be deemed to have been inserted, namely:-

"40-A. Power to grant exemption from market
fee.- If the State Government is satisfied that it is expedient
in the public interest so to do, it may, by notification in the
Official Gazette, exempt, whether prospectively or
retrospectively, any licensee or class of licensees specified
in the notification from payment of market fee payable on
any agricultural produce bought or sold by him in the
market area, without any condition or with such condition
as may be specified in the notification.".
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STATEMENT OF OBJECTS AND REASONS

To facilitate investment in the State and to encourage
establishment of Agro-processing and Agri-Business enterprises it
becomes desirable to extend some concessions, exemptions or
relaxations to licensee or class of licensees in the public interest.
There is no explicit provision for the power of exemption from
payment of market fee in the Rajasthan Agricultural Produce
Markets Act, 1961.

Therefore, it has been proposed to insert a new section 40-
A in the Rajasthan Agricultural Produce Markets Act, 1961 with a
view to explicitly empower the State Government to grant
exemption from payment of market fee payable on any agricultural
produce bought or sold in the market area.

The Bill seeks to achieve the aforesaid objective.

Hence the Bill.

XA e FoR,

Minister Incharge.
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